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FIELD INSPECTION REPORT DATED 08/09/20 AND 

10/09/20 (ANNEXURE E1) 

The committee had in previous reports identified various illegal crushers/quarries in 

operation in certain areas of the District, primarily on the basis of inspections being 

carried out by District Task Force (DTF). However, the committee had got 

unconfirmed reports of night time clandestine operation about some of these illegal 

crushers. Hence, the committee decided to personally go to the most affected areas 

(Rani Jirang, Umtyrnga Chibra, Barapathar, Baridua and Mykhuli) and try to find 

relevant signs of operations of these illegal crushers. 

The inspecting team comprised of following members: 

1. Shri B.J. Kharshandi (MCS), Addl Deputy Commissioner 

2. Shri W.R.Kharkrang, Environmental Engineer, Meghalaya State Pollution Control 

Board 

3. Shri H. Tynsong, Scientist D, MoeF&CC, Regional Office, Shillong 

4. Shri B. Lyngdoh (MFS), Asst Conservator of Forests, Divisional Forest Officer 

(Territorial) Division, Shillong 

INSPECTION OF RANI JIRANG AREA ON 08/09/2020 

It has been earlier stated in the previous committee report that no stone crusher in 

the area of Rani Jirang can be considered as legal as there is no valid legal source 

of stone boulder in that area, which automatically renders all crushers operational 

there to be illegal. 

On the 8th of September, the committee visited the area of Rani Jirang. No crusher 

was seen operational during the day time and no labour/manpower were seen in 

immediate vicinity. But, on close observation of these illegal crushers it was evident 

that some of them had been operational in the recent past. 

Considering the repeated warnings and notices given to these illegal stone crushers 

and the unacceptable non-compliance to the law, the Committee immediately 

ordered deployment of JCBs for dismantling of these illegal stone crushers. The 

committee was able to ensure the dismantling of 5 illegal crushers, as detailed in 

ANNEXURE E1. However, there was some public opposition by locals to the 

dismantling. The committee had arranged for half a section of armed policemen, but 

the crowd was growing bigger and unmanageable with time. Photographs of the 
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dismantling process and some sections of the gathered crowd are annexed at 

ANNEXURE E2. 

However, when the crowd became uncontrollably large, the committee decided to 

postpone dismantling action on the remaining stone crushers to safeguard 

themselves and avoid a law and order situation. 

INSPECTION OF UMTYRNGA AREA ON 10/09/2020 

It is pertinent to note no stone crusher in the area of Umtyrnga Chibra can be 

considered as legal as there is no valid legal source of stone boulder in that area, 

which automatically renders all crushers operational there to be illegal. 

On the 10th of September, the committee visited the area of Umtyrnga Chibra. 

Similar ground conditions were observed in Umtyrnga Chibra, as compared to Rani 

Jirang. The committee repeated the dismantling action in Umtyrnga Chibra as well, 

and was able to dismantle 8 numbers of illegal stone crushers as detailed in 

ANNEXURE E1. Photographs are enclosed at ANNEXURE E2. The crowd situation 

was relatively better in Umtyrnga area, but considering that it was already dusk, the 

committee decided to postpone dismantling action for another day. 

CONCLUSION ON ACTION ON ILLEGAL CRUSHERS/QUARRIES 

The possibility of violence by the people towards committee action and the prevalent 

COVID related duties didn’t permit us to complete the dismantling process of all 

illegal stone crushers and mining equipments. 

It is not possible to forcibly dismantle so many stone crushers and stone mining 

equipment in such a short period of time. This is a lengthy exercise which would be 

completed by the Committee within a few months. However, the Committee is 

determined to comply with the orders of the Hon’ble Tribunal of stopping illegality, 

and uproot all illegal crushers and mining from the District of Ri Bhoi with irreversible 

steps like forced dismantling. 

The committee has also directed the concerned departments vide ANNEXURE E4, 

to suspend all the CTE/CTO/NOC granted to Stone Crushers in the areas of Rani 

Jirang and Umtyrnga. 
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REGARDING SUSPENDED/CANCELLED MINES 

The committee had asked the Divisional Forest Officer for updated report on 13 

suspended mines and 1 cancelled mine on the 20th of August,2020. 

We have received a reply from the DFO, which is annexed as ANNEXURE E3. 

13 Mines had been suspended by the DFO on 24/10/2019 for mismatch of 

coordinates and 1 Mine had been cancelled due to violation of cluster norms. 

However, on evaluation of application documents of these suspended mines, DFO 

had considered 6 of these suspended mines for rectification of Non-Forest Land 

Certificates on prospective basis.  

Since, these mines were granted EC on different co-ordinates by DEIAA, these 

mines required corrigendum of EC Co-ordinates from SEIAA before resuming mining 

operations. Hence, these 6 mines were recommended to apply to SEIAA for EC 

Corrigendum. However, due to First-In-First-Out (FIFO) system of examination of 

applications by SEIAA/SEAC, only 2 mines have been examined so far by SEAC 

and recommended for amendment of co-ordinates with immediate effect. The 

suspensions of these 2 mines have been lifted and they have already started mining 

operations after the issuance of EC corrigendum by SEIAA. 

Since, SEIAA/SEAC is comprised of Senior Expert Members, we have not 

independently analysed the veracity of examination prior to issuance of EC 

Corrigendum. 

LOAD BEARING CAPACITY REPORT OF ROADS 

The committee noted that the observation on road conditions by the District Task 

Force was indeed correct for most roads in the District, which has been further 

authenticated in some of the photographs enclosed. 

On 09/07/2020, the Committee had directed the Executive Engineer, PWD (Roads), 

Nongpoh Division (copy was annexed in previous report), to constitute a committee 

and “study all the roads in the District to technically assess the roads’ load bearing 

capacity (Number of Trucks per day carrying a specific load capacity as per the 

technical specification of the current prevailing situation of the road)…… The 

incremental load from new Stone Crushers /Stone Quarries should be such that all 

roads leading into the establishment and leading out of it should be able to bear the 

incremental load.” 
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The committee notes that the while a committee has been formed to carry out the 

load bearing capacity, certain Departments and officials have continued to issue 

further permissions even after 09/07/2020 without awaiting for the load bearing 

capacity report, and ascertaining whether new Stone Crushers /Stone Quarries 

should be allowed or not. The committee is concerned that the granting of fresh and 

further permissions after 09/07/2020 may lead to over-exploitation of resources in 

the District, without there being sufficient safeguards and infrastructure in place.  The 

committee notes that a carrying capacity study of transportation and related issues is 

required as per the MoEF&CC notification dated 15/01/2016 as well.  

The committee is of the firm opinion that further permissions for new Stone Crushers 

/Stone Quarries should be granted only after the submission and consideration of 

roads’ load bearing capacity study. Further, on 14/09/2020 vide ANNEXURE E4 the 

committee has already directed all concerned Departments to suspend/cancel 

further permissions granted on or after 09/07/2020. 

The further permissions have been issued by certain Departments presumably on 

the premise that the roads’ load bearing capacity study is only a recommendation by 

this committee and not an order by the Hon’ble Tribunal. The committee thus prays 

to the Hon’ble Tribunal to give appropriate directions so that any fresh or further 

permissions granted for new Stone Crushers /Stone Quarries (including CTO from 

MSPCB, Mining Lease from DFO, Environment Clearance from SEIAA etc) on or 

after 09/07/2020 are not given effect, till the submission and consideration of roads’ 

load bearing capacity study, and are given effect to thereafter only if permitted by the 

study.  

CONCLUSION 

Due to COVID related restrictions, the signatures of all members could not be 

attained. Hence, the designated officer of the nodal agency (MSPCB), is submitting 

this report. 

 

(W.R.Kharkrang) 

Environmental Engineer 

Meghalaya State Pollution Control Board 
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ANNEXURE E1
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DEMOLITION ACTION BY THE COMMITTEE IN THE AREAS OF RANI/JIRANG 
AND UMTYNGA/CHIBRA 

 

 

ANNEXURE E2
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ALL THE OFFICES WERE LOCKED SHUT

 

WE WERE UNDER CLOSE OBSERVATION BY PROBABLE 
OWNERS/MANAGERS/WORKERS OF THESE ILLEGAL CRUSHERS 
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OBSERVATION OF OVERALL ROAD CONDITION IN THESE VILLAGES 
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PHOTOGRAPHS OF HUGE PUBLIC PRESENCE LEADING TO POSSIBLE LAW AND 
ORDER SITUATION AND RISK TO DEMOLITION TEAM 
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ANNEXURE E3

Page 1344

1308



Page 1345

1309



Page 1346

1310

1310



Page 1347

13111311



Page 1348

1312

1312



Page 1349

13131313



Page 1350

1314
1314



Page 1351

1315



Page 1352

1316



Page 1353

1317



Page 1354

1318

1318



Page 1355

ANNEXURE E41319
1319



Page 1356

1320


